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SENTRAL ADMINISTRATIVE TRIRUNAL @ PRINCIPAL BENCH
DA 112872003
Nexw NDelhi, this the 8th dav of May, 2003
Hon;blﬁ Sh. Shanker Raju, Member (.1}

Kanhaiva Lal Aggarwal

&/0 late Sh. Ram Prasad Agarwal

R/0 27/61, Thelaahar, Pathwari

Relanganj, Agra

Presently working as UDC in the office of

assty. Gariszon Fngineer, E/M 11 R&D, Agra Cantio.,
.. LADD LI ANt

(Ry Advocate Sh., C.R.Pillai)

VERSUS
niaon of India through
1. The Seacretary to the Govt. of India
Ministry of Defence, New Delhi.

2. Enaineer-in-chief, E-in-C’s Branch
army Headauarters, New Delhi.

REN

Chief Engineer, HQ Central Command
Lucknow, 02,

4. Garrison Engineer (East)
Agra Cantt,
.o WReznondents
QR DE R _(ORAL)

By Shri Shanker Raju.

applicant who is to superannuate on Z1-7-2003
made a «claim for medical reimbursement amounting to
R, 6951/~ which has bean considered and by order dated
14-2-2003% respondents have processed the case but the
same is vet to be finalised.

Z. Fnds of justice would be duly met, it the
present 0A is disposed aof with directions to the
raspondents to finalise the claim of the applicant for
medical reimbursement including interest as admissibl e
under  the rules within a period of one month from the
date of receipt Qf a copy of this order. Ordef&d
accordinaly.

Z. Let a copy of this order along with *the

copy of 0A be sent o the respondents,

(SHANKER RA3JU)
MEMBER (J)

/vnd/




